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Name of the 
Persot 

Address of 

Applicant 

Permit No. : 

Nagpur Improvement Trust 

Site of Proposed 2 
Work, Plot No. : 

| Layout Name 

Form for Sanction of Bullding Permission & Commencement Certificate 
u/s 46 of M.R.T.P. Act 

APPENDIX 'D-1 

B.E (WESTV Case No. 220326265/ Tracking No. 2023021612 /6o 

Mouza & Khasra : Parsodi-3/2 

Mulik Layout Parsodi-3/2,4/2,5/2 

Date 

PBX No 2631431 
2631432 

2023021612 

S1r, With reference to your application number 220326265 dated 16-FEB-2023 for the grant of 
sanction of Commencement Certificate under section 44 of M.R. & T.P, Act 1966 to carry out 
Development Work/ Building Permission.The Commencement Certificate and Building Permission 
is granted under section 45 of M.R. & T.P. Act to construct in accordance with the sanctioned 
plan subject to the following conditions: 
1 The sanction once accorded through this commencement certificate/building permit shall 
remain val1d for Four years in the aggregate but shall have to be renewed every one year from 
the date of its issue. The application for renewal shall be made before expiry of one year if the 
work is not already commenced. Such renewal can be done for three consecutive terms of one 
year after which proposals shall have to be submitted to obtain development permission afresh. 
If application for renewal is made after expiry of the stipulated period during which 

commencement certificate is valid then The Chairman, NIT may condone the delay ior 
submission of application for renewal by charging necessary fees. But in any case 
commencement certificate shall not be renewed for a period of more than four years from the 
date of commencement certificate / development certificate, Provided that no such renewal shall 
be necessary if the work is commenced within the period of valid permission i.e. work up to 
plinth level is completed or where they is no plinth up to upper level of lower basement or stilt as 
the case may be and such permission shall remain valid till the work is completed. However the 
condition of lease of allotment of plot for completion of construction will overrule this duration of 
sanction. 

2. The land vacated in consequence of the enforcement of the setback rule shall form part of the 
public street. 

3. This permisSIon does not entitle you to develop the land which does not vest in you. 

4. This building shall be used for the purpose for which the sanction is accorded and as 
prescribed in the prevailing Development Control Rules and Building By-laws. 
5. No departure from the sanctioned plan should be made without obtaining previous sanction of 
the NIT.If any construction is carried out in Contravention of the sanctioned plan the NIT may 
require it to be demolished or altered in such a manner as it may deem fit. 
b. Within one year from the date of isSue of building permit the owner shall commence the work 
for which the building permit is 0Ssued. 

ne initmation regarding completion of construction upto plinth level should be given in the Form as in Apendix "F" of U.D.C.P.R. to the NIT. 

1) WC Bath & washung places shall confom to equiremerl contained in UDCPR. 

8. The Build1ng or part thereof shall not be occupied or used unless occupation certificate has 
been obtained from Chairman, NIT in prescribed Appendix "H" of U.D.C.P.R.. The owner through 
nis licenced surveyor/Architect/ Engineer who has supervised the construction, shall furnish a 
OUlding completion certificate to the Chairman, NIT in the form in Appendix "G of 
U.D.C.P.R.This certificate shall be accompanied by 3 sets of plans of completed 
deveopment.The ChaurTman, NIT after inspection of the work äid after satisfying himself that 
nere S no deviation from the sanctioned plans, 0SSue an occupancy certificate. 

. Any person who contravences any of the provisions of these requla�ions, any requirements or obligatOns 
imposed on hirn by virtue of these requlations including the maintenance of fire protecion services and 
dppicaiCes and ifts in working order or who ir.lerleres with or obstructS any person in the discharge of his 
Gules shall De gulty of an cience shall be liacle i0r prosecution 

129
521



11. Ran waler shall enirely be excluded from the Connccting sewer & Reparate urrangement for dvertung r r
waler lo road s1oe storm dran shal be made If any deviatior are detecled in tis respe.e Chaan'y or3. 

for rectty1ng them shall be complied with 

12 Al dra1nage work shall be got done through icensed plumber approved by Nagpur Improvement Trast c 
Nagpur Municipal Corporation 

13 WC. Bathroonm and washing places shall not be used uniess proper connections are made Ch spter 12 o 
uDCPR through icensed plunber as mentioned in 12 above and complation Notice in lorm G ly gret 
by lcensed surveyoriArchitecvEngineer is gven arnd permission to uso them is obtainod trom Charmar Níi 
44 Dunno the course of construction of building. the sanctioned plan shall always ba available t site tor 
nspecton tby officals of Nagpur Improvement Trust The Doveloper shall install Display Board or conspcuo 

place as per the clause no 2 8 3 of U.D.CP.R. 

15 Except as aforesaid the permission is granted subject to compliance of Buldng Regulation tor time be:g n 
force and nothing herein contained shall be regarded as dispensing with such compliance except to the exient 
expressly specified therein 

16. This perm1ssion shall not be construed as affecling in any way the right of Govgrnment or Nagpu 
Improvement Trust or the Municipal Corporation or any other authority or any private person or firn to the lano 

uDon which pemission has been sought to construct building or to any easementary rights connected there 
with. 

17 The pernt holder is not allowed to collect earthimaterials from or through Nagpur improve ent Tr ist lard 
and road sides without permission in writing from Chairman who may grant it on such terms and cond tions as 
may deem fit Where such permssion has been granted such use shall not be an obstructior or be a hinderance to the road user. The excavated material/debris deposited shall be removed wthn three days of 
use of land.If any material is stacked or dumped on Nagpur Improvement Trust land without Trusts onor 
permssion and if such permission is granted but subsequently if it is seen that permigsion is causing hardship to the public then it shall be removed by the Nagpur Improvement Trust at the risk and cost of this oermit hÍlder
and Nagpur Improvement Trust shall not be responsible for any loss or damage cause to the permit hoider No 
claim on this account shall be tenable against Nagpur Improvement Trust. 

12, Subject to the condition that the party will plant and grow in vacant land 30 Nos of shady trees under the 
provisions of Maharashtra (Urban Area) Reservations of Tree Act.1975. 

19 This sanction is subject to the condition that drink1ng water and sewerage disposal is not guaranteed by 
Nagpur Municipai Corporation/Nagpur lImprovement Trust. 
20 Dustbins of suitable sizes should be provided within the plot boundary easily accessible frorn road 
21. Suitable letter delivery boxes should be installed at easily accessible place on ground floor. 

22. Neccessary arrangement for rain water harvesting shall be done 

23. Keeping Safe Horizontal & Vertical distances from HTAT Lines for Proposed Construction as per Tabe 
No 3A of U D.C.P.R. and as per Clause 80 of Indian Electricity Rules 1956 

24 This permnission is subjecied tO the conditions menthoned in Reqular1zal1on Letler, Reiease Letter 
Development Agreement, NOC of Chief Fire Officer, NOC of Airport Authority, court Orders etc. whichever is 

applicable. 
25. The Landowner/Developer and ArchitectEngineer/Structural Engineer shall be held quilty if Constructior 
done in contravention to this sanction/ UDCPR Rule & MRTP Act 1966 as and when embedded 

26. If any error / mistake is found in the computation sheet or calculations in the plan which are not inconfirmity 
with DC rues. The part of the building or construction which is not as per rules shall be construed as 

unauthorised and the decision of The Chairman, NIT in this regard shall be final 
27. If any defects is found in ownership & other documents submitted for sanction of building construction or 

documents are found to be fraudulent and misleading then the permission granted shall be treated as 
cancelled. Similarly the permit holder shall be liable for criminal prOsecution under the provisions of Indian 
Penal Code. 
28. The build1ng construction shall be completed under the supervision of Licensed Civ1l Engineer/Architet as 

per the sanctioned building plan., for the breach of any terms and conditions. the Building Permission shall be 

treated as cancelled. 
29 Subject to condition mentioned in the Indemnity Bond submitted by the appl1can: reaard1ng Structral 

Stability. 
30. The Provisions of the United Development Control and Promotion Requlat1ons tor Naquur Improvenent 
Trust, Nagpur shall be binding on the Owner/Developer. 
3,. Sulbjec ed o Condiha men Noned MMRc L Noc Dattd -8-202 
Enclosure: One Copy / One Set of Sanctioned Plan 

Noc 21--2023. 
Copy to :. 

1. The Divisional Officer, West Division Ambazari Nagpur, 
Nagpur Improvement Trust for information with a copy of sanction 
plan (enclosed herewith) for record 

Subject to condition of 
N.O.C. from Airport AuthoMty. 

(A.P.* 
Building Engineer (W) 

Nagpur Improvement Trust, Nagpur 

-Sd 

(A.P. Badge ) 
Building Engineer (W) 

Nagpur Improvement Trust, Nagpur 
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CIN: U60100MH201! 

AOPDA NTRO 

To 

No. - NMRCUPlg/NOC/Metro-Corridor/2023/257/95/9.63 

MAHARASHTRA METRO RAIL CORPORATION LIMITED 

(A JOINT VENTURE OF GOVT.OF INDIA & GOVT.OF MAHARASTRA) 
FORMERLY KNOWN AS NAGPUR METRO RAIL CO. LTD. 

Building Engineer (West), 
Nagpur Improvement Trust, Nagpur. 

Telefax: 0712-2553300 

Reference: - NIT letter No. - BE(West)/991, dated 12/07/2023. 

Sub:- NOC for sanction of building plan of M/S Radhe Buildcon through Parnter Shri. Brijesh S. 
Murarka & others on plot no.02, bearing Kh. No. 53, Mouza-Parsodi, Mulik Layout Hingana Road, 
Nagpur lies between Subhash Nagar & Ambazari of Metro Station of Reach-3 Section. (NOC ID -095) 

Date: 02/08/2023 

Proposal received vide your letter under reference above has been examined in line with MAHA 
Metro's NOC guidelines in extant and subsequent submission made by the applicant against letter 
above. "Notice of no objection" (NOC) is hereby issued in respect of Metro Rail Safety & Security for 
the proposed development subjected to compliance of following conditions: 

ground level. 

1. The owner has proposed the structural framework for a single building on the plot comprising of 

Basement Ground Floor + 13 floors. Height of the building is 40.00 m from GL to roof of 13th 
floor which should be adhered too. 

2. As per approved Development Control Regulations for NMRC by Urban Development 
Department, Govt. of Maharashtra through GR No. TPS-2414/477/CR-248(Part-1)/2014/UD-9 
dated 2nd November 2018, no compound wall/ fencing shall be permitted on boundary of plot 
facing the road and 50% of marginal distance (subject to minimum and maximum of 3 m) shall 
be kept accessible and shall be used as footpath for pedestrian. However, it shall be permissible 
for the applicant to construct/ erect fencing on the boundary after leaving space for pedestrians. 
No parking be allowed in the said 3m marginal distance from road boundary. 

3. Building Plan submitted by the owner/NIT, set back provided is ~14.155 M on Metro side as per 
the Site Plan from the road edge in the proposed drawing. However, no Projection / Construction 
shall be allowed within 6 meters from Road Edge (Right of Way) in setback except steps at 

4. The nearest distance from Centre of Metro pier to the edge of Raft foundation is minimum 19.80 
M as indicated in the Cross-sectional drawing submitted with the letter at reference 1 shall be 
strictly adhere to. (See Annexure A) 

5. The N0C issued shall be valid for a period of three years from the date of issue and shall need to 
be renewed/ revalidated till the occupancy certificate of the building is issued. 

6. The N0C issued shall be deemed cancelled, if actual construction at the site is in variation to the 
plan submitted to MAHA-Metro. 

7. If the applicant desires to use tower crane for the proposed development on the plot, then the 
working arm of the crane should not come within 5 m from Metro Viaduct and also the working 
arm of the crane should not come over the Metro station. 

8. This NOC shall be deemed to be cancelled immediately if the documents/drawings/building 
plans submitted by the Applicant or Architect/Structural Engineer/Surveyor appointed by 
applicant are found fictitious. 

Regd. Of.: Metro Bhavan, Opposite Dr. Babasaheb Ambedkar College, VIP road, Ramdaspeth, Nagpur 
www.metrorailnagpur.com 
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As per clause No. A of GR No. TPS-2416/C.R.176/2016/UD-9 dated 24-07-2017, Concerne. 

Planning Authority shall deposit 50% of premium received from allocation of additional FSI over 

base FSl as per TOD policy to MAIA-Metro in Account No. 35445493050 of State Bank of 

India, Main Branch, Nagpur. Building permit should be issued only after confirrmation payment 

of premium. 

10. Necessary safety precaution should be taken by applicant during construction of building so that 

metro operation shall not be affected.' 

11. Owner/Structural Engineer/Architect shall strictly adhere to the Compliance letter as submitted 

with application on 10/07/2023. (See Annexure B). 

12. The Owner has to strictly adhere to for providing of sealed Windows/Facades facing towards 

the metro corridor to mitigate noise and vibrations nuisance for the users of the building and 

safety of metro operations from any object falling /flying out of building openings. 

13. Owner has submitted the drawing for Raft Foundation with the letter at reference 1 which have 

to be strictly adhered to. 

14. The Metro operations are intensive and induces primary and secondary noise & vibrations in 
the vicinity. Owner has submitted the structural stability certificate stating that the structure is 
designed to have earthquake resistance, and also it is certified that the construction of building 
shall withstand the vibrations due to the movements of the Metro Railway Train operations in 
the vicinity and dynamic effects of vibration of Railway track of Maha Metro has been taken into 
account while designing Basement + Ground + 13 floors. Necessary safety precaution should be 
taken by applicant for the vibrations due to Metro Rail movement so that the building is not 
affected. Maha Metro shall not be held responsible, if there is any damage to the structure on 
account of vibrations of Metro Rail operations. 

15. As the depth of excavation is 4.45 m from GL, Cross-sectional drawing submitted by the Owner 
(Annexure-A) shall be strictly adhered to along with following important conditions: 

a. The proposed scheme for protection of excavation shall be structurally designed as per relevant 
standard codes of practice and sound engineering principles. This shall be done duly considering 
the geotechnical conditions including seasonal variation in level of water table. 

b. The Raft Foundation and the surrounding ground shall be monitored by applicant or 
Architect/Structural Engineer continuously for any possible movement, settlement or other 
types of failures and remedial actions shall be taken if any. This shall be continued until 
foundation work is completed and backfilling is done appropriately with proper compaction. 

C The excavated pit shall be kept free from water-logging during the period of construction. 

d. The excavated pit shall not left unguarded and the foundation work after excavation shal! be 
completed earliest without any delay. 

e All construction safety norms as per standard construction procedures shall strictly be adhered 

f 

too. 

Maha-Metro officials may visit proposed site during construction phase for inspection purpose. 
16. Owner has submitted that no Utility Services passing within tront setback. (See Annexure -B) However, as per the standard procedure, it shall be ensured under all circumstances that there is no Utility Services passing in setback facing front to Metro Corridor. 
17. NIT to ensure that the construction is done in accordance to the NOC issued and stringently followed the conditions as specified. 

Regd. Off.: Metro Bhavan, Opposite Dr. Babasaheb Ambedkar College, VIP road, Ramdaspeth, Nagpur- 440010. 
www.metrorailnagpur.com 
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18. This NOC is being issued w.r. to safety & security of Metro Rail Structures and its operations 

only. Adherence to rest of the provisions of UDCPR-2020 should be ensured while sanctioning 

the plan by NIT. 

This issues with the approval of Competent Authority. 

Encl: 1. Building Plan (02 Nos). 

(8ár Shafan 
Addl. CPM (Civil)/Planníng-I 

Maha-Metro, NMRP 

2. Annexure-A cross sectional drawing submitted by owner. 

Copy tor 

3. Annexure-B - Compliance Letter of 5 points submitted by the Owner. 

aRASHTR 
E1RO 

NAGPUR 
NAGPUR METRO 

A. M/S Radhe Buildcon through partners Mr. Brijesh Shankar Murarka & other, Modi No. 2, 

Sitabuldi, Nagpur-440012, for information and necessary action. Ph. No. 8080462667. 

2. ED/0&M, Maha-Metro, Nagpur is requested direct the concern civil staff to inspect the site 

during the construction on the subject plot so that conditions as mentioned in the NOC can be 

timely check and ensure no violation is there during construction (with all enclosures). 

3. GM/Design, Maha-Metro, Nagpur for kind information please with all enclosures. 

Regd. Off.: Metro Bhavan, Opposite Dr. Babasaheb Ambedkar College, VIP road, Ramdaspeth, Nagpur- 440010 
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NM 

Nagpur Metropolitan Rogiorevclopment Authority 

No, CrO/ PESs/NMRDA/ Ti 

To, 

Sub: 

FAIEF FIR 
Ref: 

1) Building Engineer (West), 
NIT, Nagpur. 

2) M/s. RadheBuildcon Through Partners, 
Shri. Brajesh Shankar Murarka, 
Shri. Arvind UkhaPatil, 
Plot.No. 02, Ph.No. 11, 
Kh.No. 3/2, 4/2, 5/2, 

(FRR& EMERGENCY SERVICES) 

Mouza. Parsodi, Tah. Nagpur, Dist. Nagpur. 

Provisional Fire Safety Approval Certificate in respect of adequate and'effective 
installation of Fire safety measures in the Proposed High Rise construction of 
Residential Building,on Kh.No. 3/2, 4/2, 5/2,Plot. No.02, Ph.No. 11,Mouza. Parsodi, 
Tah. Nagpur, Dist-Nagpur 

1) NMRDA Inward No:177 /CFO/NMRDA, Dated. 21/07/2023. 
2)NIT Refletter No. Bulding.Engg(NIT)/ 792,Dated.12/07/2023 

With reference to the above letter along with tentatively approved building plans and 
application of Architect LokeshKadu,Through Owner/Occupier M/s. RadheBuildcon Through 
Partner, Shri. Brajesh Shankar Murarka, Shri. Arvind UkhaPatil, for theProvisional Fire Safety 
Approval Certificatein respect of adequate and effective installation of Fire safety measures are 
being suggested in accordance with provision of Maharashtra Fire Prevention and Life Safety 
Measures Act 20068&Amendment Act-2023, NBC-2016 Part IV Table-7, UDCPR-2022 for 
Proposed Residential (A-4)building, on Plot No. 02,Ph.No. 11, Kh.No. 3/2, 4/2, 5/2, Mouza -Parsodi, Tah. Nagpur, Dist-Nagpurthe same should be strìctly adhered to and complied with. This letter shall be read along with the enclosed approved building plan. 
KBuilding Details (As per owner application & proposed. plan & covering letter of sanctioning authority Based On UDCPR- 2022.) 

1. Name & Address of the owner 

2. Location & Address of the 

Building 

3. Name of Architect 
4. Name of License Agency 

Address :Station Road, Sadar, Nagpur - 440 001 

M/s. RadheBu•dcon Through Partner, 
Shri. Brajesh Shankar Murarka, 
Shri. Arvind UkhaPatil, 
Plot No. 02,Ph.No. 11, Kh.No. 3/2, 4/2, 5/2, 
Mouza - Parsodi, Tah. Nagpur, Dist- Nagpur 

Dater- 26}o4/2023 

Plot No.02,Ph.No. 11,Kh.NO. 3/2, 4/2, 5/2, 
Mouza - Parsodi, Tah.Nagpur, Dist-Nagpur. 
Ar. Lokeshkadu, 

Ameya Agencies. 

Phore :0712-2533202 

239 

Fax 0742962nz0 EMal: nmrda@hotmail.com 

CS CamScanner 
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nner 

5. Present Positon 

6. Total Plot Area 

7. Gtoss B.U.Area (as per 
Maharashtra Fire Prevention 
And Life Safety Act 2006 Section 
(14) Explanation and amended 
Act 2023) 

8. No.of Buildings 

9. Height of Building 

10. No.of Floors 

11. Building Specialty if any 

12. Classification of Building 
No. 3.1.2(d)subdivision A-4). 

13. Approach Street/ Road for 

Sr. No. 

1) 
2 

maneuverability of fire vehicle:- 24.00Mtr(As per submitted plan). 

3 

14. Entrance gate width and height of Arc: 

4. 

15. Open Spaces on all its sides of the Building.[As per submitted Existing/Proposed Plan] 

5. 

North 

6. 

South 
East 

8. 

West 

7. 

16. The area wise details of each floor & their use are as under 

[As per submitted proposed/Existing Plan] For The Assessment Of Fire & 

Emergency Services Fee As Per Maharashtra Fire Prevention And Life Safety Act 

2006 Section (14) Explanation and amended Act 2023. 

9. 
10. 
11. 
12. 

No. of Floor 

Basement 
Ground Floor 

First Floor 
Second Floor 
Third Floor 
Fourth Floor 
Fifth Floor 

t Proposed. 

Sixth FIloor 

t 1308.14Sqm. 

Seventh Ploor 

:- 8918.947Sqm. 

Eight Floor 

- 01 No. 

Ninth Floor 

-40.00Mtr. (As per submítted Proposed Plan) 

Tenth loor 

:-Ground +13Floor 

:- Residential Building. 

:-Residential Building(N.B.C.- 2016 Part IV-Clause 

6.00 Mtr. 
6.00 Mtr. 
6.069 Mtr. 
6.00 Mtr. 

Built up Area in SQM 

778.376 Sqm 
456.247 Sqm 
508.140 Sqm 

595.5110 Sqm 
595.5110 Sqm 
595.5110 Sqm 
595.5110 Sqm 
595.5110 Sqm 
595.5110 Sqm 
595.5110 Sqm 
609.163 Sqm 
595.5110 Sqm 

Occupancy/Use 

Parking 
Parking 

Residential 
Residential 
Residential 
Residential 
Residential 
Residential 
Residential 
Residential 

Residential / Refuge Area 
Resldential 
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13. 
14 
15. 

Bleventh loor 
Twelth Floor 

Thirteenth Floor 
Total 

17, No, of Basement 01 

23 

Staircase 

Internal Staircase 

18. Basement Ramp 6.00 Mtr.(Shall be confirning as per NBC-2016 Part IV-Clause 

Escape Staircase 

595.5110 Sqm 
595.5110 Sqm 

611.911 Sqm 

19. Means of Escape[As per submitted Existing/Proposed Plan]: 

0910.947 Sqm 

No.4.4.2.4.3.5) 

20. No. of Lifts and capacity 

No. of StalYcase 

Residential 
Residentlal 
Resldent 

02 No. (01 No. Fire Escape) 

01 No. 

02 Nos.( 01No. Fire Lift) 

II) This Provisional Fire Safety Approval Certificate is recommendation letter and is valid subject to fulfillment of the following conditions: 
1. The Plans (adhering to Maharashtra Fire Prevention & Life Safety Measures Act 2006, 

Amendment Act-2023& National Building Code-2016 Part IV Based On UDCPR-2022 
where necessary) of the Existing/proposed construction should be sanctioned/approved 
by the concerned Competent Authority & others. 

2. The B.C.C/Occupancy Certificate Shall be issued from competent authority subject to Final 
Fire Safety Approval Certificate from this department as per Fire Act 2006 under section 
3(2)Amendment Act-2023. 

3. Under section 3 of Maharashtra Fire Prevention and life safety measures Act, 
2006Amendment Act-2023 (hereafter referred to as "said Act"). The applicant 
(developer, owner, occupier by whatever name called) shall comply all the fire and life 
safety measures adhering to Pire Act 2006, Amendment Act-2023& National Building 
code of Indía, 2016 Part IV Table- 7, UDCPR-2022and as amended from time to time 
failing which it shall be treated as a violation of the said Act. 

4, As per Provision as under section 10 of the said Act. No person other than the license 

Agency shall carry out the work of provlding Pire Prevention and life safety Measures or 
performing Such other related activities required to be carried out in any, place or 
building or part thereof. 

CS CamScan
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5. Though certain conditions are stipulated from the sald Act and National Bullding code 

of India2016 Part IV Based On UDCPR-2022, It is obligatory on part of the applicant 

that is developers, bullder, occupier, owner, tenant, by what so ever named called to abide 

with the provislon of sald Act falling which it shall actlonable under the provisions of said 

Rep. N. 

iDAN 

Act. 

Sr. 

And LIfe Safety Measures Act 

6. As per Maharashtra Fire 

2006&Amendment Act-2023Under Section 3(1), NBC-2016 Part IV Table-7 

Minimum requirement for firefighting installation, The following fire protection 

system shall be provided. 

No. 

1. 

2 

3. 

5. 

6. 

Fire Fighting 
Installation 

Postable Fire 
Extinguisher 

7 

First Aid Hose Reel 
And RRL Hose pipe 

Hose Box 

Wet Riser/Down 
Comer 

Yard Hydrant or 
Ring Hydrant 
around the 

Prevention 

building 
Automatic 

Sprinkler System 

Requirement as per 
NBC-2016 Part IV 
Table-7, Fire Act 

2006 &Amendment 
Act-2023- Annex-l 

Required at each 
floor and at 
prominent floor as 
per specification 
and type. 
02 Nos. on each 

floor 
Required at each 
floor. Hose reel 
Should be covered 
entire area of the 

building. 

Required at each 
floor 

Required 

Not Required 

2% 

Required As Per 
Submitted Plan. 

Manually Operated Required 
Electronic Fire 

Remarks 

Shall be conforming to IS:15683 & 

placed at strategic location & NBC 

2016 Part IV Clause 5.1 should be 

accordance with accepted 1.S standard 

The first aid hose reel shall be 
connected directly to hydrant line and 
diameter of the hose reel shall not be 
less than 19mm confirming to 
IS:884:1985 & NBC-2016 Part IV 
clause 5.1.1(b). 
With Front side glass containing hose 
pipe of 30mtr length & Branch pipe 
with nozzle shall be provided 
100/150mm G.l. Pipe "C" type in 
vertical position connected to water 
source through pump with hydrant 
outlet on each floor (0.9mtr. above 
landing) Required to provide near 
Main Staircase/External Staircase, 
Landing Valve should be installed 
confirming to IS:5290 & NBC 2016 
part IV clause no. 5.1, 2.10, 2.65, 
accepted IS standard 4(19) & NBC 
2016 part 1V Table 8 
Not Required 

Shall be install confirming to IS:1104 2016 & Shall be as per NBC 2016 Part IV Clause 5.1.3 
Manually operated Fire alarm should be provided; it should be connected to 

138
530



CS m 

7. The Travel distance to be travel from any polnt of the bullding should not exceed in any case as prescrtbed In Table 5 of NBC-2016-Part IVclause NoA4.2. Based On UDCPR-2022. 

233 

8. Exit doorways should be confirming as per NBC-2016 Part 1V clause No.44.24.1. 9. Emergency power supply i.e. Standby Generator capable of to supply power to staircase, 
corridor, lighting circuit, lif/fire lif, exit signs & fire pumps shall be Provided to this 
building (as per NBC-2016 Part IV- clause No. 3.4.6.2 & 3.4.6.4). 

10. Air-Conditioning system: If provided with AHU or centralized A/c plant than. Shall 
conform to NBC-2016 Part IV clause No.3.4.8. 

a. Automatic fire dampers shall be provided in duct, & at the inlet of the Fresh air. 
b. A.C. dampers shall be closed automatically, upon operation of a Detector/sprinkder. 

c Air ducts for every floor shall be separated. 
d. Separate AHU for each floor 

11. Ventilation for.supply of outside air into basement or the removal of inside air from 

enclosed space:- NJA (as per NBC-2016 Part IV- clause No. 4.6.2). 
12. The lift shall be of 8 person's capacity having fire lift provision and equipped with suitable 

intercommunication with control room on ground floor of the building as per NBC 2016 

16. 

Part IV Annex E& NBC Part 8 section-5, 5-A clause no. 7.1 to 7.2.4 
13. In future if the developer intends to go for expansion, alteration, modification of any 

building an approval of fire department must be obtained before commencing proposed 
construction. 

14. Fire Evacuation Drill shall be carried out at regular interval and record shall be 

maintained for inspection of fire service department (as per NBC-2016 Part IV- Annex D). 

15. Fire control room on the entrance floor at the building with communication system to all 

Aloors and facilities for receiving the message from different floors as well as the Fire 

control room shall also have facilities to detect the fire on any floors through indicator 

board's connection (as per NBC-2016 Part IV- clause No. 3.4.12) 

All fire protection, prevention & safety arrangement shall conform to National Building 

Code of India 2016/UDCPR-2022. 

17. The owner occupíer shall deposit 1% of Fire prevention fees every year to this 

department (as per Maharashtra Fire Prevention and llfe safety measures act 2006 

& Amendment Act-2023 section- 13). 

There will be final inspecticn after complying the above arrangement. The aforesaid fire 

safety/fire protection conditions/directive shall be compled with belore the occupation 

of the building under intimation to this department. 

The undersigned reserves the right to amend any additional recommendations deemed 

fit during the stage wise Inspectlon due to statutory provislons amended from time to 

time and in the interest of the protection af the bullding. 
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> Ater eompletlon of above Plre Plghting & ire satety atrangement the agpllcant /owner should apply for "Plnat Plre Safety Approva from ire and Emergency Servlces, NMRDA/NIT. 

232 

There will be Anal Inspectton afer complying the above arrangement. The aforesaid fire safety/ire protection conditons/directlve shall be complied with hefore the neeuption of the building under intimation to this department. In addition to the above, all proviston under the National Bullding Code of India 2016 /UDCPR- 2022 shall be strictly adhered, also if any change in activty or Proposed expansion or Subletting of, NOC from this department Is essential. 
> These remarks are offered from fire rlsk polnt of view only, without prejudice to 

legal matters pending in the court of law, other permissions by concerned 
authorities, Environment Authority, etc. as per rules applicable, are obtained from 
concerned departments/authority. 

> The remarks are offered forinstallation of Fire Protection System only. The 
Authenticity of land, building structure, road, open space, shall be checked by 
building department and concerned authorities. 

> On above terms & conditions, the Provisional Fire Safety Approval is here by 
granted. 

As per Maharashtra Fire Prevention and Life Safety Measures Amendment Act 2023 the Owner/Occupier, M/s. RadheBuidcon Through Partner, Shri. Brajesh Shankar Murarka, Shri. Arvind UkhaPatil, Plot.No. 02,Ph.No. 11, Kh.No. 3/2, 4/2, 5/2, Mouza -Parsodi, Tah. Nagpur, Dist- Nagpur. has deposited amounts towards Fire Protection Fund Fees amounting to Rs.5,93,556/- vide Miscellaneous Receipt No. 20230725434, Date. 24/07/2023. 

End: One copy of Map. 

4t23 

H. Kharatma 
Chiefrire omcel Frv OMcer Fire and bmersency StheRDA 
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AIRPORTSs AUTHORITY OF INDIA 

OWNERS Name & 
Address 

2 

M/s-Radhe Buildcon Through its Partner 
Mr.Brajesh Shankar Murarka 

Modi No.2,Murarka Printing Press, 
Sitaburdi Nagpur Nagpur Nagpur 
Maharashtra 440012 

ARPORTS AUTHORITY OF INDIA 

3TgHHJUA 3A1$SÌ/NOC ID 

No Objection Certificate for Height Clearance 

31dG IH/Applicant Name* 

I I/ Site Address* 

fYGLAR, 2015, . yH. 3ATR, 770 ) fta 17 fÝTR 2020 RI HLNfAT, yIaUT0 3Barfa fa GiIGI 

1. This NOC is issued by Airports Authority of India (AAI) in pursuance of responsibility conferred by and 
as per the provisions of Govt. of India (Ministry of Civil Aviation) order GSR751 (E) dated 30th Sep.2015 
amended by GSR770(E) dated 17th Dec 2020 for safe and Regular Aircraft Operations. 

/ Site Coordinates* 

2. This office has no objection to the construction of the proposed structure as per the following details: 

Site Elevation in mtrs AMSL as submitted by 
|Applicant* 

NAGP/WEST/B/100122/700992 

fi/DATE: 

Hy TT # G40)/ Permissible Top Elevation in 
mtrs Above Mean Sea Level(AMSL) 

ya/ Valid Up te: 09-10-2030 

10-10-2022 

NAGP/WEST/B/100122/700992 

321.09 M 

M/s Radhe Buildcon Through its Partner Mr.Brajesh 
Plot No.2, Kh.No.3/2,4/2 and 5/2,Mouza 
|Parsodi,City Survey No.3/10,Sheet 

No. 118/1,2,Mulik Layout 
Nagpur,Maharashtra, Nagpur,Nagpur, Maharashtra 

|21 07 25.45N 79 02 36.34E, 21 0724.76N 79 02 
|36.75E, 21 07 26.02N 79 0237.42E, 21 07 25.57N 

79 0237.78E 

|361.10 M (Restricted) 

*GI 3IdGF AI SYG IUTT/ As provided by applicant" 

Airport Director, Dr. Babasaheb Ambedkar-International Airport, Nagpur -440005 Telephone: 91-712-2807501 
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AIRPORTS AUTHORITY OF INDIA 

25 AIRPORTS AUTHORITY OF ÎNDIA 

3. This NOC is subject to the ferms and conditions as given below: 

NAGP/WEST/B/100122/700992 

a. Permissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted 
by Applicant. AAl neither owns the responsibility nor authenticates the corectness of the site coordinates & 
site elevation provided by the applicant. If at any stage it is established that the actual data is different, his 
NOC will stand null and void and action will be taken as per law. The officer in-charge of the concerned 
aerodrome may initiate action under the Aircraft (Demolition of Obstruction caused by Buildings and Trees 
etc.) Rules, 1994", 

b. The Site coordinates as provided by the applicant in the NOC application has been plotted on the street 
view map and satellite map as shown in ANNEXURE. Applicant/Owner to ensure that the plotted 
coordinates corresponds to his/her site. In case of any discrepancy, Designated Officer shall be requested for 
cancellation of the NOC. 

c. Airport Operator or his designated representative may visit the site (with prior coordination with applicant or owner) to ensure that NOC terms & conditions are complied with. 

d. The Structure height (including any superstructure) shall be calculated by subtracting the Site elevation in AMSL from the Permissible Top Elevation in AMSL i.e. Maximum Structure Height = Permissible Top 
Elevation minus (-) Site Elevation. 

e. The issue of the 'NOC' is further subject to the provisions of Section 9-A of the Indian Aircraft Act. 1934 and any notifications issued there under from time to time including, *The Aircraft (Demolition of Obstruction caused by Buildings and Trees etc.) Rules, 1994". 

Airport Director, Dr. Babasaheb Ambedkar International Airport, Nagpur - 440005 Telephone: 91-712-2807501 
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NRTg fargryr vnfwr 
AIRPORTS AUTHORITY OF INOIA 

25 TON AIRPORTS AUTHORITY OF INDIA 
NAGP/VWEST/B I00122/700992 

f. No radioTV Antenna, lightening arrestcrs, staircasc, Mumty, Overhcad water tank or any other objcct and 
attachments of fixturcs of any kind shall projcct abovc the Permissible Top Elevation as indicated in para 2. 

g. Use ofoil. clectric or any other fuel which docs not create smoke hazard for flight operation is obligatory, 
within 8 KM of the Aerodrome Reference Point 

4 

h. The certificate is valid for a period of 8 years from the date of its issue. One-time revalidation shall be 
allowed, provided that such request shall be made within six months from the date of expiry of the NOC and 
commencement certificate is obtained within initial validity period of8 years. 

i. No light or a combination oflights which by reason of its intensity, configuration or colour may cause 
confusion with the aeronautical ground lights of the Airport shall be installed at the site at any time, during 
or after the construction of the building. No activity shall be allowed which may affect the safe operations 
of flights. 

j. The applicant will not complain/claim compensation against aircraft noise, vibrations, damages etc. 
caused by aircraft operations at or in the vicinity of the airport. 

k. Day markings & night lighting with secondary povwer supply shall be provided as per the guidelines 
specified in chapter 6 and appendix 6 of Civil Aviation Requirement Series 'B' Part i Section 4, available 
on DGCA India website: www.dgca.nic.in 

1. The applicant is responsible to obt¡in all other statutory clearances from the concerned authorities including the approval of building plans. This NOC for height clearances is only to ensure safe and regular aircraft operations and shall not be used as document for any other purpose/claim whatsoever, including ownership of land etc. 

Airport Director, Dr. Babasaheb Ambedkar International Airport, Nagpur - 440005 Telephone :91-712-2807501 
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AIRPORTS AUtHORITY OF INDA 

mMAING 

25 AIRPORTS AUTHORITY OF ÎNDIA 
NAGP/VWEST/B/100122/700992 

TR. 751 S Ì. VH. 3AR. 770 ) RT HLMÍAA 3q- III, 3t-1V (4T- I), T-IV(4T| -2; 

m. This NOC ID has been assessed with respect to the Nagpur Airports. NOC has been issued w.r.t. the AAI 

Aerodromes and other licensed Civil Aerodromes as listed in Schedule � III, Schedule - IV(Part-), 

Schedule- IV (Part-2; RCS Airports Only) and Schedule-VIl of GSR 751(E) amended by GSR770(E) 

n. Applicant needs to seek separate NOC from Defence, if the site lies within the jurisdiction of Defence 
Aerodromes as listed in Schedule �V of GSR 751 E amended by GSR770(E). As per rule 13 of GSR 751 E 
amended by GSR770(E), applicants also need to seek NOC from the concerned state governnment for sites 
which lies in the jurisdiction of unlicensed aerodromes as listed in Schedule-IV (Part-2; other than RCS 
airports) of GSR 751 E amended by GSR770E) 

o. In case of any discrepancy/interpretation of NOC letter, English version shall be valid. 

p. In case of any dispute with respect to site elevation and/or AGL height, Permissible Top Elevation in 
AMSL shall prevail. 

Airoot Director. Dr. Babasahetb Ambedkar International Airport, Nagpur - 440005 Telephone:91-712-2R07504 
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AIRPORTS AUTHORITY OF INDIA 

IH/ Region Name: qfg/wEST 

uafAa sftrortDesignated Officer 

Name Designation/Sign with date 

IRI}UR Prepared by 

RI GT 4| Verified by. 

SAG 3ISsÌ/ EMAIL ID : cic.nagpur@aài.aero 
/ Ph: 0712-2295986 

Airport Name/ 

AIRPORTS AUTHORITY OF INDIA 

Nagpur 
NOCID 

GOVENDRA 

3558.82 

NAGP/WEST/B/100122/700992 

KUMAr KHARE Date: lo22.10.10 

ALOKPAL 
AMiATNEDoAS) 

ARPORTS AUTHORITY OF INDIA 
DBAI ALRPORT NAGPUR 

ARPORTS ATHORTY OF NA 

ANILA WALDE 
Jt.GMIATM-DeAS) 

AiRPORTS AUTHORITYOF INDIA 
DBAI AIRPORT, NAGPUR 

ARPORTS AVTHORTY OF NDIA 

Digitally signed by 
GOVENDRA KUMAr 
KHARE 

352.85 

13:08:40 +05'30' 

NAGP/WEST/B/100122/700992 

Digitally signed by 
ALOK PAL 

Distance From Nearest Airport And Bearing f9eaH fZHA}A A t sí �uft 

Date: 2022.10.10 

12:16:10 +05'30' 

Digitally signed by ANIL 
ARJUNRAO WALDE 
Date: 2022.10.10 

12:14:09 +05'30' 

Distance (Meters) from Bearing(Degree) from 
Nearest ARPfM0CGH Nearest ARP/MhCGH 

ANNEXURE/3HAF 

Airport Director, Dr. Babasaheb Ambedkar International Airport, Nagpur - 440005 Telephone :91-712-2807501 
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AIRPORTS AUTHORITY OF INDIA 

$hastri 
Layout 

AIRPORTS AUTHORITY OF0NDIA 

Street View 

Satellite View 

sObhash 
Nagar 
Chowk 

NAGP/WEST/B/I00122/700992 

Caats 

011 

013kn 

Airport Director, Dr. Babasaheb Ambedkar International Airport, Nagpur -440005 Telephone:91-712-2807501 
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